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quite important. We would like to 
hav his opinion on the clauses of the 
BilJ also. 

'iT f~ ~ : ;;r"r f<!Of ~~W­
rn ~. f~ on 'W ~ , if' \'1') B'lff,T f'l<.1"1' 
~ ~ I B'lff,T 'l>1~ ~'f;ID ~T ~ I 

51l w< >tT ~ qr; ~r.rT 'frf~ I 

~ ~ ;;n;rr 'ITf~t; I IT of<f;P:: ~ I 

w< '1» qm ~ I ~ ~T ~riic 
m't f~~ 'l>T 'fiTl1 ~T 'n .roT w~ 
~ I ~T if, 0fT'e: +rT WT<:: ~11 ~~ f<!Of 
"Ii'lfi'IT ~~, crt ~t"li~r~' ~ 7 
qf~ if; f~fc~ ~T '1T or;5 ~ 
~ I ~T '1T gf~ +rT~, '\~ +rHo, 
qf~ +rT ~ ~I'{ m~, 

~-i!i w< ~ I ~Wrr 'fft ~Tl1 ~ rn: 
aToT ~"t ~ I :;r) 'fiT'{ 'frf 'fi+i ~ ~ ~, 
l1~T 'n: i:!T 'I><:: fWfr ;;nl1 I ~ <m<: 
"Ii:;rif 'tr 't)t :;r~ ~ ~ I 

~ ~+r-n;ft (:;rI'Jt ~T ~) 
Ii' ~ ~'fi) ~T'f ~~fq;~ 
~ ,\crrf~ ~ ri ~ 'fJWfT ~ I 

Mr. Chairman: You want a clari-
fication. 

Shri Samnanl: Yes. 

~~~f'l>~~i:rJ:or<::it~ 
Cf't,{T<:: it If'iI'l?'f if; If,mf~ WRT 
;m;fQ;l1Cf 'I>T ifiT9ft ~~~n:: f'l>lH ~ I 
"f'f;;f t!;'I> <mf:;r) ~r.t ~T ~ 'SI'rq;c 
~~ if, If,ffif~, ~ ~T ~~ 
~ ~;;r ~ ~ m.:: ~!i~T ~~ 
If>"t ~ ~ ~m ~ 'I>T flIi<rT '1» i[~ ~ 
~'fffi ~ I (Interruptions) ~f.t 

~ ~ fll; ~ '\~~ ~ ~~ ~, ~ 
FI'U Q:) ~ ~ I lt~ <tfl'''if~ 
~ ~ ~ "m:ri ~oo;r It'" 
~ ~ ~ ~, ~ T 'Itf ~) 
~ ~ I ;;r-r ~ iI"R'I' ~ ;;nl1ITT, 

(l't n:~ nJ;;riic, :;r) t;~ ll1ft; if W'd' ~, 

~ ~~ 'liw.T '3'o~~ I ~~~ 
If' C::,l?mcr if, 'UIT R: r", s~'I>T n:'1~:;r 

"" t~T.[T ;;nn: I 

..r. f~ ;r(UlfVI : 4'ij' ~PllC:: ffif,iI' 
'f.'r ~PllC:: m~i;f '!'I1m~, 'fiIHc 'f.'t 

'fir:;:~c, lTTllT "') lTT".lT, 'l,+rlq 1.f";~ 'f.'r 
l1+rT'l ifl~, 'Ill '1>1 ,Ill m <:: 'e''f ~<r if, T 4 
~R ~q ~ ~ ""ill R I ~m If iT 4';; 
"'fIT, IIfZ'fi if,'~ ~t +rIGfilr i;r ~'ij' ~ ~T 

"'n~ I 

Mr. Chairman: I did not understand 
fully the hon. Member. I will look 
into the script and I will then give my 
opinion on that·. 

Shrt P. N. Kaya\ (Joynagar): Sir, 
it really surprises me to hear discip-
les of panch sheel and socialist pat-
tern who had spoken just now. This 
Bi 11 is to allow every Indian to move, 
or entC'r or use anything that is pub-
lic, 

Mr. Chairman: The hon, Member 
will continue next time. The Private 
Member's Bill will be held over for 
discussion in the next session. Now, 
we will take up half an hour discus-
sion. 

17.01 hrs. 

tPHYTO CHEMICAL.PL.ANT AT 
NERIAMANGALAM 

Shri A. K. Gopa\an (Kasergod): 
Madam Chairman, on 7th May, 1962 in 
answer to question No. 453, certain 
answers were given like .this. 

Shri Vasudevan Nair asked whe-
ther there was any truth in the report 
that the plant that was going to be 
e91;ablished would not be established 
there, The hOn, Minister said that the 
economics of the plant which was 

OSee footnote under col. 12G36.-Ed, tHalf_an_hour_Discllssion, 
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part of the complex was under dis-
cussion and that the delay in progress-
ing with the work was that full land 
had not been given for this. In ans-
wer to another question it has been 
said that it is not the only reason and 
that the economics of the plant that 
is part of the complex was still under 
discussion. The question was: 

"In the statement it is said that 
the preliminary arrangements con-
nected with the construction of fac-
tories and townships at Rishikesh, 
Hyderabad and Madras have been 
taken in hand and not at Kerala. Is 
it because the State Government 
did not acquire the land there?" 

The answer given was that it was not 
the only reason. So, I thought that it 
was one of the reasons. After that 
the Industries Minister of Kerala Shri 
K. Damodara Menon held a Press 
Coneference in Kerala where he re-
plied to what was said here. He said 
that the Kerala Government had al-
ready handed over 187 acres of land 
to the project authorities for establish-
ment in the State of the Centrally 
sponsored Rs. 11.5 crores phyto chemi-
cal plant; he said that out of the total 
area of 400 acres required for the 
project, 100 acres were for the fac-
tory site and future expansion and the 
auxiliary industries and other 300 
acre, were required for the construc-
tion of the project colony and other 
things. The Minister was explaining 
at the Press Conference that the land 
requirements pertaining to the estab-
lishment of the factory had not been 
retarded for want of land tor the 
tactory site. He is also reported to 
have said: 

"The State Government (we) are 
proceeding with as much haste as 
possible with regard to the acquisi-
tion of land and placing it at the 
disposal of the project authorities 
and there is no complaint whatso-
ever on the part of the "project au-
thorities that we have been slow". 

But in answer to the Question here 
it has been said that out of 400 acres 

only 100 acres had been made avail-
able but he says that 187 acres of 
land had been given and there was 
no question Of delay in land acquisi-
tion for the factory. 

After some days there was another 
report in the papers and it was re-
ported that the phyto chemical plant 
authorities submitted a report to the 
Government of India. The Press re-
port was that that the phyto chemi-
cal plant authorities have stated that 
since the possession of 109 acres and 
:l7 cents mentioned above had not 
been given upto February 1962 it was 
considered unsafe to proceed with the 
work relating to barbed wire fencing 
and all that as the area was not in 
the possession of the project authori-
ties. It was, therefore decided not to 
proceed further with work until pos-
session of the entire area of 400 acres 
has been delivered by the State Gov-
ernment to us. '!'he said work will 
remain suspended until such time as 
the State Government are in a posi-
tion to hand over possession of the 
the entire area of 400 acres 
to the project authorities. The 
company has also been consider-
ing the other preliminary arrange-
ments in connection with this project. 

Here is one answer to the question, 
given by thp Central Minister here, 
saying that the land is not given and 
to another question, the answer is 
that only 100 acres of land were given. 
Then there is ti;'e answer of the State 
Minister for Industries in Kera1a say-
ing that as far as land is concerned, 
187 acres of land had already been 
give~ and they are proceeding to ac-
quire the other land, and there is 
no question of stopping the work or 
retarding the work. As far as land 
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acquisition is concerned, he definitely 
stated that there is no question what-
soever of the project authorities goini 
slow. 

After that, another report is sub-
mitted by the phyto-chemical authori-
ties to the Government of India where 
they say they have actually stopped 
the work and they could not get the 
land and they will begin the work 
only after they get the land. There 
may be differences, but what I say 
is this. These reports appear in the 
papers: the Central Minister saying 
one thing and the Ministries for In-
dustries in the State refuting it and 
saying that they have given the land. 
After a week or two, another report 
appears in papers that the work is al-
ready stopped because the land was 
not given. The Congress daily in 
Kerala, namely, Matl~Tublwomi, has 
written an editorial saying, what arc 
we to do, whom are we to believe and 
what are our people to understand 
about this. 

Tha t is so because there are three 
different answers and reports. A re-
port is said to have been submitted by 
the phylo-chemical authorities to the 
Government Of India. I want to know 
whether the press report about it is 
right or wrong; whether the phyto-
chemical authorities have written to 
the Government of India or not and 
whether there is such a reort or not. 
What are the facts? 

The second th1ng is this. As bet-
ween the observations made by the 
Kerala Min'.ter for Industries and 
the answers given here by the Min-
ister at the Centre, what are the 
contradictions? When I referred the 
matter to the Speaker, I got a reply 
from the Ministry of Commerce and 
Industry saying that in effect there 
does not seem to bE\ any difference 
between what Shri Damodara Menon, 
the Minister of Industries in Kerala, 
said and the reply given in the Lok 
Sabha. I have nothing to say, be-
cause it Is for the Members of the 
House to decide whether there is any 
difference between what the han. Min-

ister 
dara 

N eriamanga!am 
here said and what Shri 
Menon has said. 

Damo-

What I want to say is this. It ill 
not a question of some difference 
only, as between what the State said 
and the Centre said. What has hap-
pened during the last ten years? That 
is why papers have written editorials. 
As far as the fisheries institute is con-
cerned, the experts gave a report to 
the Central Government saying that 
the fisheries institute must be estab-
lished in Kerala and Cochin is the 
best place for it, and the second best 
is Bombay. When the report of the 
experts was given and when the Gov-
ernment also decided to have it at 
Cochin, what was the answer ~Iven 
here by the ex-Minister, Shri 
Krishnappa? Without asking the 
Kerala Government whether they can 
give a building for that, he said that 
there is no building and the fisheries 
institute was shifted to Bombay. 

17.08 hrs. 

rMR. SPEAKER in the Chair] 

That is onc instance. I want the 
Minister to understand that it IS not 
because there were two replies which 
were contradictory that I am bringing 
this matter before the House. If you 
see all the things that have happened 
in the last ten years, you will realise 
the position. The State wants a pro-
ject; the Centre wants to give it. 
First, they say that they want to give 
it, and then there will be some rea-
son-either the land will not be there 
and there will be difficulty about 
technical collaboration or there will 
be some other difficulty. Even when 
such difficulties are not there, they 
will say that they are not able to get 
the land or the building and then the 
project is shifted to another place. I 
want to know what thc difficulty was 
in regard to the fisheries institute; 
there was nothing. When Shri M. A. 
Ayyangar was in the Chair as Speaker 
I put a question to the Minister: 
"Did the Deputy Minister ask the 
State Government to find out a build-
ing?" Then the Speaker said that 
when the Minister has visited the place 
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and then says that there is no build-
mg there, there was no use of asking 
any other question. So, I did not ask 
any further question. Experts said 
thai was the best place, but it was 
shifted to Bombay. Why? Because 
there was no building. Who was to 
give the building? It was the State 
Government. Did they ask the State 
Government? No. Did the State 
Government say, "There is no build-
ing or within four months, we can-
not give a building"? No. On some 
pretext or other, even when experts 
say that it is the best p lacf', it is 
shifted. 

The next example is heavy electri-
cals. There was one examination and 
then another examination. It was 
said that that was the best plaee for 
it. They found after two years that 
there was humidity in Kerala. Is all 
the humidity concentrated in Kerala? 
Is there not any humidity in other 
places? AI! the humidity is concen-
trated in Kerala and so there cannot 
be a heavy electrical plant there. When 
questions were first asked, they said, 
there was no land. When the land is 
there and other things come, humi-
dity comes in the way. 

As far as the Koratty press is con-
cerned, 135 acres of land is there. 
But the Central Government press is 
now established in some other place. 
We have got the land; the board is 
there, but it is shifted to some other 
place. 

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri 
KanUftgo): May I submit that I am 
not competent to answer all the 
matters he is raising? The half-hour 
discussion is confined to the answers 
on phyto-chemieal plant. I can ans-
wer only tl1at. 

8M A. K. Gepalan: I want an ans-
wer only for this. But when you ans-
wer, the answer must not be only 
'yes' or 'no'. 

Shrl Kanungo: There are references 
which will have difterent meanings 

to which 
ply. 

am not competent to re-

Shri A. K. Gopalan: You may not 
be competent. There are three reports 
here. The State Minister says some-
thing. Here the Central Minister says 
something and there is another report 
appearing in the papers about the 
phyto-chemical plant. ... 

Shri Ka.nungo: I will deal with them 
so far as they relate to phyto-chemi-
cal plant, but not other projects. 

Shri A. K. Gopalan: I do not want 
an answer for them. I want only a 
record. Now you say that there is no 
land. I want to show what has hap-
penpd before. It is very relevant. 

Mr. Speaker: Perhaps if the hon. 
leader addresses the Chair thc're will 
be no difficulty. ' 

Shri A. K. Gopalan: He can give 
any answer, because the answer is 
already given here. The Central 
Minister gives one answer and the 
State Minister gives another answer. 
I do not think by this half-hour dis-
cussion. we will get the project. It is 
my duty to show what are the ans-
wers gIven and what are the contra-
dictions. I do not say he must give 
all the answers; nobody can give all 
the answers. About the fisheries in-
stitute, We had a half-hour discus-
sion. It is on record and no answer 
need be given. As far as the Koratty 
press is cone9rned, there is a ques-
tion here'. The land is there, the 
board is there, but the press has 
gone. About the naval base, several 
questions were put. It was said, "We 
are searching for a place". The pea-
people were satisfied. Another ques-
tion is asked after two years and they 
say, after searching there is no place 
and it goes to a1)Other place. 

As far as the phyto-chemical plant 
also is concerned, the fear among the 
people is there. Papers have written 
editorials. We want to know the ex-
act pOilttion. AcCO'l"ding to the State 
Govoernment, they have given the land 
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and they are ready to give more land 
if necessary, because they were told 
it is only a phased programme. They 
are ready to give the land. After this 
comes economic viability. Are this 
Government going to see that this 
plant does not carne into existence 
because of econcmic viability? That 
is what I want to know. First they 
say, there is no land. The State 
Government rushes with the lana 
When the land is there, they will say 
technical collaboration is very diffi-
cult. When there is technical colla-
boration, they will say there is foreign 
exchange difficulty. They will not 
say all these things at first. One after 
another. these answers were given. 

About the shipyard, from the first 
session onwards, till now we had 
been asking questions. Now, even 
aboul technical collaboration they 
say they an" trying. The·rc is 
('ontradiction m the statements; 
there is no doubt aboul it. How can 
an answer saying that we have got 
only 100 acres be in effect one with 
the State Minisler's statement saying 
that 187 acres had been given. I 
wanl to know why thert' is this con-
tradiction. Is it because the Central 
Government, as was the experience 
before in regard to other projects, is 
slowly finding oul some reason to 
see that this projecl also goes oul of 
Kerala, or is it that there arc real 
difficulties? Has the Stale Govern-
ment actually given the land? What 
is the present position today? Is the 
report from the Phyla Chemicals 
whieh has appeared in the papers that 
work has been stopped is correct? 
Sir, I want the Minister to answer 
these pOints. 

Shri Kanungo: Sir, I am not aware 
of all the reports th\t have appeared 
in the various newspapers all over 
the country. 

Shri A. K. Gopalan: Sir, let me 
make a clarification. I sent a typed 
copy of the reports to you and I 
:suppose you have ~ent those reports 

to the Ministry concerned. have 
got a reply also. So when the 
Minister says that he has not seen 
them, docs he mean that he as a 
person has not secn them or the 
Commerce and Industry Ministry has 
not seen them. I have got a reply 
from them. 

Shri C. K. Bhattacharyya (Raiganj): 
He said he has not seen all the 
reports. 

Shri Kanungo: If the hon. Leader 
of the House would have a little 
patienC'C' 

The Minister of State in the Minis-
try of Food and Agriculture (Shri 
Ram Subhag Singh): He is not the 
Leader of the HousC'. 

Shri lIari Vishnu Kamath (Hoshan_ 
gabad): Leader of one group in 
th" Opposition. 

Shri Kanungo: I meant 'leader on 
the Opposition Side' (Interruption). 

Mr. Speaker: Order, order. It was 
an ordinary slip. Why should it upset 
anybody. Instead of saying 'Leader 
of the Group', he said 'Leader of the 
House'. 

Shri Kanungo: 
slip. 

am sorry for the 

Shri Nath Pai (Rajapur): Leader 
of one of the many parties that sit 
in the Opposition. 

Shri Kanungo: I want to make it 
clear that what I mentioned was that 
I have not seen all the reports that 
have appeared in all the newspapers 
(Interruption). 

Mr. Speaker: Order, order. 
there are so many leaders, 
creates difficulties. 

When 
that 

Shri Kanunlro; It seems newspapers 
In that part of the country are Very 
alert. '!'he question put was specifi-
cally about the land-the later part 
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of it-and I had replied that the full 
land of 400 acres has not been given 
to us. That is correct as can be seen 
from the statement of the Minister 
of Kerala who has said that 187 acres 
of land has been handed over and 
the rest will be handed over soon. 

Then, land is not the important 
problem. The first ph~ of the work 
was to fence the land. Unless we 
get the whole area there is no point 
in going in for fencing. This fencing 
work was supposed to start some-
where about January or February. 
Till 31st December only 186 acres of 
land was delivered to the project 
authorities. As soon as the rest of 
the land is delivered, fencing will 
go on. You will realise, Sir, that you 
cannot have fencing- by parts. 

Again, the civil engineering work 
for the township and for the build-
ings-the designs and drawings-has 
been done. But the main question 
which is under the consideration of 
the collaborators and ourS€lves is the 
economic viability of the plant. 
Governmen.t decision has been there 
that the phyto-chemical plant will 
be 10(lated at Neriamangalam. The 
only point is up to what point losses 
should be permitted in the hope that 
they can be made up in a reasonable 
period of time. It is not such a pro-
ject which can yield profits imme-
diately, because it is a new technical 
process which we are acquiring. In 
the process of working the plant we 
will have the inesteemable advantage 
of learning the technique of prepar_ 
ing this type of drug-so The only nar-
row point to judge is how much loss 
we should risk and for what period. 

At the present moment, a delega-
tion from the company which is run-
ning the project might have already 
gone, Or arc likcly to g-o in a couple 
of weeks, to USSR to have personal 
discussions On the economics of cost 
of production etc. by changing the 
quantity, varieties, formulation etc. 

Possibly, by that the amount of loss. 
can be reduced. 

Shrl A. K. GopaJan: There are four 
projects. I want to know whether 
the economic viability of only one 
project or all the four projects are 
taken into consideration, because one 
is connected with the other. 

Shri Kanungo: That is 
project, because it has 
techniques. The other 
jects which are under 
ment of this company 
different tec11nically. 

only for this 
got special 
thr~e pro-

the manage-
are entirely 

As I have already said, we realise' 
that in spite of the initial losses, 
there are certain advantages when' 
this plant goes into production. This 
problem will be discussed and sorted 
out now. Because, the decision was 
taken as early as 1959. The Govern_ 
ment of India have entered into firm 
commitments about this project, 
including the other three, with OUT" 
collaborators. Therefore, three is no 
q ueslion of shifting the plant to some-
where else. The change will be in 
the quantum, in the number of drugs 
and variety of drugs, which are mat-
ters which will have to be consider-
ed. 

When I talk of economic viability,. 
it does not mean that because in the 
initial stages it will not give a credit 
balance so, it will be rejected. That 
is not the position at all. The point 
we have to consider is within a fore-
seeable time what is the amount of 
risk. We believe that after discus-
sions of our delegation with the 
technical collaborators in USSR, we 
will find some way out by which we 
can go ahead with the plant. In fact, 
alJ other arrangements at our end' 
likE' township plan, building plan; 
civil works premises etc. are ready. 
As soon as' we get some hope from 
them, the work will go on. Therefore, 
I want to disabuse the mind of this 
House that there is any apprehension 
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of the project being shifted to any 
other place. 

8hri A. K. 
abandoned. 

Gopalan: Or being 

Shri Kanungo: Yes, or being 
abandoned. It is a question of time. 

Mr. Speaker: That is all what the 
Leader of the Communist Group 
wanted. 

Shrl Kanungo: This I can tell him 
straightway. Of course, I realise that 
the hon. Member mayor may not 
have reason to accept the bona fides 
of the Government in other matters-
I am not competent to answer them-
but, so far as this matter is concern_ 
ed, I hopc the hon. Member has not 
drawn proper inferences. 

Shri A. K. Gopalan: He has not 
mentioned anything about the report. 
The report says that the work has 
been abandoned, so far as fencing is 
concerned. by the phyto-chemical 
laboratories. I want to know whether 
tha t report is correct or not, 

Mr. Speaker: The hon, Leader of 
the Communist Group shOUld not get 
all the concessions from One Minis-
ter, and one Minister alone. 

Shri A. K. Gopalan: There was a 
report that the work has been stop-
ped. 

Shri Kanungo: I have already said 
that the only work that has been 
stopped is fencing, because there is 
nothing to fence. 

Shri M. K. Kumaran (Chirayinkil) 
rose-

Mr. Speaker: No questions now. 

Ill"! ~ro (~<'I'~T <rnl11~): 
;;ro<r ~m ~, 111 ~ 'f;T ~ 
;a-~ 'frn' 'f;T ~ fu;rr~ ~T ~1' f't; ~ 
~ m~ ~ ~T I .t' j'f<li'T ~;:rTqID 

q;: ~ ~ ~ ~f.ti<r ~1' ~'f.t ~ 
f'fi "l:~ lti'tt m ~ ~T ~ ~ q;: 
"l:.r ~ ~ ~:\f'f; q.~l'''~ "l:~lll~ 

~T~T~1'~ 

w.~ ~~II' ~ll~if mftOiT ~ 
:;IT ~ ~lfr~c: ~~T "l:1l'fi1' iiC',<11~T ~ 
~~ l{' ~ ~ 'fiT lI'TrT 'H ~~~T 'I;f\~ 
~1R:<'I' 9~ <:1'1' in i!1: m~ it; m;f.f '1ft 
~~lJT 'I;f'i~ ~lJ~ '3Wl 'f.,fOl<9' ~~ru~ 
~ g~ <'1'1' lJ;.'nf~" 'f.,-i:q·l~ 'lfl Gll~~T I 

17'26 hrs. 

VALEDICTORY REFERENCE 

Mr. Speaker: We are going to ad-
j ourn now but before doing that I 
must offer my good wishes to all 
hon. Members and thank them for the 
co-operation that they haVe given me. 
lt was a new House altogether and 
the Speaker was also new. The hon. 
Members must have had to adjust to 
the eccentricities of a new Presiding 
Officer. Sometimes he might have 
made mistakes. But I have to place 
on record my appreciation or the 
work that has been done and the 
enthusiasm that the new and old 
hon. Members have shown in the 
service of the country. Of course, 
we go back satisfied, I wish them 
success in the fields that. they are 
now going to. 

Shri Hari Vishnu Kamath (Hoshan-
bad): We are going to meet very 
soon, in Bix weeks' Hnle. 

Mr. Speaker: Now the House 
stands adjourned sine die, 

17'27 hrs. 

The Lok Sabha then adjourned sine 
die, 

·The Speaker, on examil1l;tion, ordered that there was nothing 
objectionable to be expunged.-Ed. 


